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Heard learned advocates Mr. C.5. Upadhyay

pectively. Interim relief in terms of being
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Coram : Hon'kble Mr. PeHeTrivedi

Hon'ble Mr. R.Ce.Bhatt Judicial Member

25.4.1991

Mr.C.Se.Upadhyaya, learned advocate for the
applicant states that in view of the favourable order
recently passed his client is satisfied and that he
wants to withdraw the application for which permission is
sought. Allowed. The application is disposed of as

withdrawn. Mr.RelMeVin, learned advocate for the respondents

present.
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